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order dated 1811906(Annexure=A2) and the appellate

au thofity;s order_da ted 18‘531{;397 h(innexure-A‘-‘l')
Appllcant prays for restoration of his pay to

ns"‘in 50/ u.e‘**!f*t 6“’311‘4*396 ‘with all consequential benefits"f

il

bi Heard both sidesd

< N j}iar,iqys\..grquns!?.. have been taken in the 0A ap'd
certain rulings have also been referred to by Shri Bha rd.:
but uithout considering it nacessary to discuss the

same at this stags) the fact that applicent's detailed
appeal petition dated 212496 (Annexure-A3) has been
disposed of by the_ following bald and cryptic

orders of the appellate authority as extracted in

letter dated 18”1“*97

"Having carefully gone ‘through the appeal
of the qrpp]_.qy“ee_‘_an;l‘ _the punishment imposed,
f_do 'no,jz_f’in_cj any merit to either reduce or
set aside the punisment imposeds The appeal
is thersfore rejectedi®
is itself sufficient to warrant judicial interfarence

in the 0Ad

43 . Itisuell settled that orders passed in
disciplinary proceedings are quasi judicial o‘rders‘:;"”:
and should bs reasoned ordeng which display prOpBr
application of mindd

51 The_ appellate authority’s order extracted above,
does not discuss any of ths grounds taken by applicant
in his appeal%zuand..gi;ue.s_no reasons why he has found

it fit_to reject the samef%j Such an order cannot be

sustained in 1 au“3
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@a S 60@9;_ the circumstancey uithout interferring
with the disciplinary _aqi;bqr@ty;:s impugned order dated

16159 in any vay at this stags, tha OA is alloved

to this extent that the 2ppellate authority?s impugned

order dated 18397 is "quashed and set aside’d The
matter is rem @nded,.b_agk..‘_'tq.. the appellate authority

to give applicant a reasonable opportunity of being
heard in person; and thereafter to dispose of
applicant's appeal potition_in accordance with rules
and _ingtruction 53.,ﬁy_?;.de.fcai.lles!'*jf’-‘sp eaking and reasoned
order under intimation to applicant as expeditiously as
' ool prekombly '
go_ssibla/;\uj,thin, 3 months from the date of recseipt of a
copy of this order? No costs
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( DR .ALVEDAVALLI ) (S.RZADIG
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